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En ronment vl B ol By
i Y 724
Lrunl
No. HSPCB/SR/2024/024 Dated: 04.04.2024

To

The Registrar,
National Green Tribunal,
New Delhi

Sub. Interim report in the matter of Original Application No. 750/2023: Varun Gulati
Versus State of Haryana & Ors. Respondent, in compliance of Hon’ble National
Green Tribunal Order dated 03/01/2024.

Ref. Hon’ble NGT order dated 03/01/2024.

In this connection, please find enclosed herewith the interim report in the matter of
Original Application No. 750/2023: Varun Gulati Versus Versus State of Haryana
Respondent, in compliance of Hon’ble National Green Tribunal Order dated 03/01/2024 for
kind consideration of the Hon’ble Tribunal.

DA/ Copy of Reply with all Annexures.

Regional Officer,
Sonipat Region.
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IN THE HON’'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

OA No. 570 of 2023

IN THE MATTER OF:

Varun Gulati

...Petitioner
Vs
State of Haryana & Ors.
...Respondents
INDEX
Sr. Particular Page No.
No.
1. | Interim Report on the behalf of Respondent in the matter of 1-3
O.A. No. 750/2023: Varun Gulati Versus State of Haryana &
Ors. Respondent
2. | Annexure-1 (Copy of order dated 03.01.2024) 4-6
3. | Annexure-2 (Copy of closure orders) 7-32
4. | Annexure-3 (Copy of Photographs of the site inspections and 33-58
sealing of plant and machinery)

Dated: 04.04.2024

Place: Sonipat

Regional Officer,
HSPCB, Sonipat
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Interim Report in the matter of Original Application No. 750/2023: Varun Gulati Versus
State of Haryana & Ors. Respondent, in compliance of Hon’ble National Green
Tribunal Order dated 03/01/2024.

1.

Back ground and Directions of Hon’ble NGT:

The matter in OA No. 750/2023: Varun Gulati Versus State of Haryana & Ors. is
related to highly polluting “Red category” dying units which are operating in Dheeraj
Nagar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur & Sector — 37 of
Gurugram, Village Badsa of Jhajjar and Friends colony, Pyau Maniyari and Ferozpur
Bangar of Sonipat in Haryana. The allegation is that these dying units are operating
in the residential and non-conforming areas and that there are about 500 such illegal
and unauthorized dying factories operating in the said residential areas. Further
allegation is that these units have not installed the ETP or any other anti-pollution
devices and are discharging untreated effluents into the open area or in the drains

which go to river Yamuna.

In the above said matter, Hon’ble NGT vide order dated 03/01/2024 (attached as
Annexure-1) directed as under:-

“‘Hence at this stage we deem it proper to constitute a joint committee comprising of
representative of the Member Secretary, Central Pollution Control Board (CPCB),
Member Secretary, Haryana State Pollution Control Board (HSPCB) and District
Magistrates of District Sonipat, Faridabad, Gurgaon and Jhajjar. The District
Magistrates of the concerned districts will act as Nodal Agency for the work of the
committee in that district. The joint committee will carry out the inspection and will
ascertain the correct ground situation and will also collect the sample of the discharge
by the units and obtain the sample analysis report and take remedial action in
accordance with law. The committee will complete the said exercise within a period of
three months and submit the action taken report atleast one week before the next
date of hearing by email at judicial-ngt@gov.in preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF”.

Compliance of the Orders of Hon’ble NGT:

In compliance of the above said orders of Hon’ble NGT, a Joint Committee
comprising of the following members was constituted for District Sonipat :-

i) Sh. Amit Kumar, Sub Divisional Magistrate, Sonipat on behalf of District
Magistrate, Sonipat.

i) Sh. Pardeep Singh, Regional Officer, Haryana State Pollution Control Board,
Sonipat.

iii) Sh. Rishabh Srivastava, Scientist-C, Central Pollution Control Board (CPCB),
New Delhi.

It was directed by Hon’ble NGT to the joint committee to look into the grievances of
the applicant and undertake visits of the sites to verify the factual position and take

appropriate remedial action.
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In Compliance of the Orders of Hon’ble Tribunal inspections were scheduled by the
Joint Committee in February 2024 but inspections were not conducted and got
delayed due to the law and order situation arisen due to agitation of Farmers during
the month of February and March 2024 and closure of the Singhu Border at sonipat
along with all the local road entering in to territory of Delhi from Sonipat. Sh. Amit
Kumar, Sub Divisional Magistrate, Sonipat was also engaged for maintaining the law
and order on Singhu Border which is situated between Haryana and Delhi. The
location of Pyau Maniyari and Friends Colony of Sonipat mentioned in the complaint
are situated just adjacent to the Singhu Border, which were blocked completely with
huge concrete blockades and pavements, thus making the whole area inaccessible.
As a result Joint Committee was not able to carry out inspections as per the time

frame given by Hon’ble NGT.

Thereafter the Joint Committee inspection were rescheduled and conducted on
18.03.2024 & 19.03.2024 and Sh. Amit, AEE, HSPCB, Sonipat was also with the
joint committee for assistance. During the survey of the area 13 no of illegal jeans
dyeing, washing units were found operating illegally and discharging the untreated
effluent directly / indirectly in to Drain no. 6. All the 13 no of units have been closed
by the Board and electricity connections of all the 13 no of units have also been
disconnected on the spot. The details of the action taken on the basis of the
inspections carried out by the Joint Committee are as tabulated below:-

Sr. | Name and address of Date of Status of No. and Date of | Date of Status of
No. | Unit Inspection Consentto | issuance of Compliance | Electricity
Operate Closure Order of Closure Connectio
Order ns

1 M/s RR Wash, 18.03.2024 | Not HSPCB/SR/202 | 01.04.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2893 dated cted
Sonipat 28.03.2024
(Latitude N-28.860398
Longitude E 77.120716

2 M/s Unnamed unit, 18.03.2024 | Not HSPCB/SR/202 | 01.04.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2898 dated cted
Sonipat 28.03.2024
(Latitude N-28.859600
Longitude E 77.120733

3 M/s Unnamed unit, 18.03.2024 | Not HSPCB/SR/202 | 02.04.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2913 dated cted
Sonipat 28.03.2024
(Latitude N-28.859603
Longitude E 77.120741

4 M/s Unnamed unit, 18.03.2024 | Not HSPCB/SR/202 | 02.04.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2908 dated cted
Sonipat 28.03.2024
(Latitude N-28.859342
Longitude E 77.120810

5 M/s Unnamed unit, 18.03.2024 | Not HSPCB/SR/202 | 02.04.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2903 dated cted
Sonipat 28.03.2024
(Latitude N-28.51313
Longitude E 77.07223

6 M/s Unnamed unit, 19.03.2024 | Not HSPCB/SR/202 | 28.03.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2918 dated cted
Sonipat 28.03.2024
(Latitude N-28.866166
Longitude E 77.119559

7 M/s Unnamed unit, 19.03.2024 | Not HSPCB/SR/202 | 02.04.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2923 dated cted
Sonipat 28.03.2024

(Latitude N-28.864662
Longitude E 77.120403
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8 M/s Unnamed unit, 19.03.2024 | Not HSPCB/SR/202 | 28.03.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2928 dated cted
Sonipat 28.03.2024
(Latitude N-28.864951
Longitude E 77.120790

9 M/s Unnamed unit, 19.03.2024 | Not HSPCB/SR/202 | 28.03.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2933 dated cted
Sonipat 28.03.2024
(Latitude N-28.871448
Longitude E 77.115628

10 | M/s llma Washing, Killa | 19.03.2024 | Not HSPCB/SR/202 | 28.03.2024 | Disconne
no. 76/14/2, Friends Obtained 4/2938 dated cted
Colony, Kundli, Sonipat 28.03.2024
(Latitude N-28.869589
Longitude E 77.114264

11 | M/s Unnamed Unit, 19.03.2024 | Not HSPCB/SR/202 | 28.03.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2943 dated cted
Sonipat (Latitude N- 28.03.2024
28.869792 Longitude E
77.114094

12 | M/s Unnamed unit, 19.03.2024 | Not HSPCB/SR/202 | 28.03.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2948 dated cted
Sonipat (Latitude N- 28.03.2024
28.870583 Longitude E
77.115590

13 | M/s Unnamed unit, 19.03.2024 | Not HSPCB/SR/202 | 28.03.2024 | Disconne
Friends Colony, Kundli, Obtained 4/2953 dated cted
Sonipat 28.03.2024

(Latitude N-28.864665
Longitude E 77.120625

Copy of closure orders are attached as Annexure-2 .
The Photographs of the site inspections and sealing of plant and machinery are

attached & Annexure-3.

Further, Electricity Department, Revenue Department, Excise & Taxation, Secretary
Municipal Committee, Kundli have been requested to provide the record of all these
units so that date of commencement of operation of these units could be traced and

accordingly Environmental Compensation would be assessed.

The complete survey of the areas mentioned in the OA will be carried out by Joint
Committee and action shall be taken against all the illegal industries found operating
in violation of the provisions of law. Therefore it is requested to kindly provide 08
week time for completion of the survey and action against the illegal industries in
above mentioned areas. The Joint Committee will keep abide with the further

directions of Hon’ble Tribunal.

The reply is submitted on the behalf of joint committee for kind consideration of the

Hon’ble Tribunal.

Regional Officer,
HSPCB, Sonipat
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Annexure-1

Item No.05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 750/2023
Applicant
Varun Gulati

Versus

State of Haryana & Ors. Respondent(s)

Date of hearing: 03.01.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Ms. Mansi Chahal & Mr. Kapil Sagar, Advs.

ORDER

1. In this original application the complaint of the applicant is that
highly polluting “Red category” dying units are operating in Dheeraj
Nagar & Surya Vihar of Faridabad, Bajghera, Dhankot, Dhanwapur &
Sector — 37 of Gurugram, Village Badsa of Jhajjar and Friends colony,

Pyau Manihari and Ferozpur Bangar of Sonipat in Haryana.

2. The allegation is that these dying units are operating in the
residential and non-conforming areas and that there are about 500 such
illegal and unauthorized dying factories operating in the said residential
areas. Further allegation is that these units have not installed the ETP or
any other anti-pollution devices and are discharging untreated effluents

into the open area or in the drains which go to river Yamuna.
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3. Learned counsel for the applicant during the course of argument
has referred to Annexure A/1 giving the Geo locations of such units
which are operating in Sonipat - Friends Colony, Pyau Manihari,
Ferozpur Bangar, in Gurgaon at Dhanwapur and in Faridabad at Dheeraj
Nagar and has also referred to the photographs which have been filed as

Annexure A/2 with the original application.

4. The plea raised in the original application and the material
enclosed therewith show that the original application involves substantial
issue relating to compliance of the provisions of the scheduled

enactment.

S. Hence at this stage we deem it proper to constitute a joint
committee comprising of representative of the Member Secretary, Central
Pollution Control Board (CPCB), Member Secretary, Haryana State
Pollution Control Board (HSPCB) and District Magistrates of District
Sonipat, Faridabad, Gurgaon and Jhajjar. The District Magistrates of the
concerned districts will act as Nodal Agency for the work of the committee
in that district. The joint committee will carry out the inspection and will
ascertain the correct ground situation and will also collect the sample of
the discharge by the units and obtain the sample analysis report and
take remedial action in accordance with law. The committee will complete
the said exercise within a period of three months and submit the action
taken report atleast one week before the next date of hearing by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

6. Let notice be also issued to the respondents. Applicant is directed
to serve the respondents and file affidavit of service on or before the next

date of hearing.
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7. List on 05.04.2024.

8. A copy of this order be forwarded to the Member Secretary, CPCB,
Member Secretary, HSPCB and District Magistrates of District Sonipat,

Faridabad, Gurgaon and Jhajjar by e-mail for compliance.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

January 03, 2024
Original Application No. 750/2023
AS.
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Whereas, the unit M/s RR Wash, Friends Colony, Kundli, Sonipat (Latitude N-28.860398
Longitude E 77.120716) was inspecled on 18.03.2024 by the Commitiee constituled by Hon'ble NGT
in OA 750/2023 titled as Varun Gulati Vs. Stale of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order dated
04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2. The unit has not installed effluent treatment plant for freatment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order di. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1881.

Whereas, legal sample of the untreated trade effluent discharged from the unit was also
collected on 18.03.2024 in the presence of representative of the unit and sent to Board's laboratory at

Faridabad.

Whereas as per Analysis Report No. 2275 dt. 27.03.2024 received from the Board Analyst,
Faridabad Laboratory, of the Board, the result of untreated trade effluent sample collected from the
unit were found exceeding the prescribed limits as per details given below:-

Annexure-2 |

Sr. No. | Parameter Name | Result Mg/l | Limit Mg/l Test Method
1 1TSS 140 100 APHA 2540 - D (24th
; Edition 2023))

2. BOD 80 30 APHA 5210-C (24th Edition
2023)

3. CcoD 408 250 APHA 5220-B (24th Edition
2023)

4, Sulphide as S mg/l | 5.6 20 S 3025 (Part-29) : 1986 S
(Reaffirmed 2003)

Whereas, from the above it is evident that the unit was discharging effluents beyond the
prescribed limits and violating the provision of Section 24 of Water Act, 1974,

Whereas the above said violations made on the part of above mentioned unit are not uply
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT,

Maﬂ@b’ﬂ/m@j’l
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Whereas, a show cause nolice vide no 2840 dated 20.03.2024 was issued to the abovegaTg -
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 5}1-# of Alka
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmenta|
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power o the Regional Officers of the Beard in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions againsl the industrial.

seclors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s RR Wash, Friends Colony, Kundii, Scnipat (Latitude N-28.860398 Longitude E
77.120716) by sealing its plant and machinery along with directions to disconnect the electricity supply
of the above said unit, with immediate effect.

In addition to above, it is also intimated that non-campliance with the directions issued under
section 33-A of the Water (Prevention & Contral of Pollution) Act, 1974 and under section 31-A of the
Alr (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1981.

Dated: 27/ b /a?b] @2"‘"

Regional officer
Sonjpat Region

Endst. No. HSPCBISR/2024/ A8 73 Dated: 39 |9 24

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.

Sh. Amit, AEE, Sonipal. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

5*"M/s RR Wash, Friends Colony, Kundli, Sonipat (Latitude N-28.860398 Longitude E 77.120716)

it

2515

Regional officer
Sonipat Region

At
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Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28 859600
Longitude E 77.120733) was inspected on 18.03.2024 by the Committee conslituted Dy Hon'ble NGT
in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order dated
04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air

N ((Prevention and Control of Pollution) Act, 1981.
8 2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
. from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4, Housekeeping was found unhygienic and very poor. .

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all

the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent 1o
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regicnal Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2842 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide
agenda ilem no. 187.12 (S) held on 17.02.2020 and orders were [ssued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in parlial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power 1o the Regional Officers of the Board in addition o power already
delegated vide order daled 23.08 2005 for issuance of closure directions against the industrial
sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
seclion 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859600 Longitude E

Qe s erfeek U
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77.120733) by sealing its plant and machinery aleng with directions to disconnect the electricity suppyy
of the above said unit, with immediate effect. -

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under seclion 31-A of the
Air (Prevention & Control of Pollulion) Act, 1981 is an offence under the provision of 33-;\. of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control

of Pollution) Act, 1981.

Dated: @7/

Regional officer
Sonipat Region

Endst. No. HSPCBISR/2024 ;) 3 98 Dated: 23 25/ oY

A copy of the above is forwarded to the following for information and necessary action: - «

The Chairman, Haryana State Pollution Conlrol Board, Panchkula. e

The Deputy Commissioner, Sonipat. . -
The Superintending Engineer, UHBVN, Sonipal to disconnect the electricity supply of said unit. .
Sh. Amit, AEE, Sonipal. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

5.7 M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859600 Longitude E
77.120733)

P LD

Sonipat Region

10
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\Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859603
Longitude E 77.120741) was inspected on 18.03.2024 by the Commitiee constituted by Hon'ble NGT
in OA 750/2023 titled as Varun Gulati Vs. Slate of Haryana & Ors. consisting of representatives of
CPCB. HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order dated
04.12.2020.

% During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
{(Prevention and Control of Pollution) Act, 1981.

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The unireated trade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1874 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

\Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in viclation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2844 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.022020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23,08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power to the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
seclors/units, found operaling in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Contral of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859603 Longitude

11



Lo

A
&-#,i"'

E 77.120741) by sealing its plant and machinery along with directions to disconnect the electricity ™
supply of the above said unit, with immediate effect.

In addition to above, it is also inlimated that nen-compliance with the direclions issued under
section 33-A of the Water (Prevention & Caontrol of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1S81.

Dated: 5?7)3)ML| Reﬁﬁ;

Sonipat Region
Endst. No. HSPCBISR/2024/ J§ o — 3 q,r 1 Daled:{;éyﬁoiﬁ(l‘j

A copy of the above is forwarded to the following for information and necessary action: -

“The Chairman, Haryana State Pollution Control Board, Panchkula.
The Deputy Commissioner, Sonipat.
The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.
Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal acticn and propose environment compensation as applicable, as per
policy of the Board.

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859603 Longitude E
77.120741)

S KO

Sanipat Region

%z P
@ Regional officer —
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Senipat (Latitude N-28.859342
Longitude E 77.120810) was inspected on 18.03.2024 by the Committee constituted by Hon'ble NGT
in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order dated
04.12.2020,

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1874 and Air
((Prevention and Control of Pollution) Act, 1981.

[ 2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981,

\Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pallution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2846 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187™ meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCBIPLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCBI2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power to the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operaling in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above mentioned facls and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda item no. 187.12 (S), directions are hereby issued 1o close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859342 Longitude

13




"~ |
7 . Y
E 77.120810) by sealing its plant and machinety along with directions to disconnect the elaclgcﬂy i
supply of the above said unit, with immediate effect, -

iti it inti - [ ith the direclions issued under

In addition to above, it is also intimated that non Icnmplnance wit _
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and yr_lder section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offencq under the provision of 33"&. of the Water
(Prevention & Control of Pollution) Act, 1974 and under seclion 21-A of the Air (Prevention & Control

of Pollution) Act, 1981.

Dated: at'-?%g/}'c"”" Regi@?ﬁr

Sonipat Region

Endst. No. HSPCBISRI2024/ .29 o) — 940 § Dated: .98 / 3/;.-_.,.;-*!.’

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat,

The Superintending Engineer, UHBVN, Sanipat fo disconnect the electricity supply of said unit.,
Sh. Amit, AEE, Sonipat. He is asked fo ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as pef
policy of the Board.

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.859342 Longitude E

77.120810)
. '
Regional ofﬁéﬂgm =

Sonipat Region

h=s [ e
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat {Latitude 28.51313
Longitude E 77.07223) was inspected on 18.03.2024 by the Committee constituted by Hon'ble NGT in
OA 750/2023 litled as Varun Gulati Vs. Stale of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspeclion, your unit was found engaged in jeans
gﬁe;ggzggg washing, which is covered under Red category at serial No. 40 as per policy order dated

During the inspection following deficiencies were found al site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981,

2. The unit has not installed effluent treatment plant for trealment of trade effluent generated
from dyeing and washing process of jeans.

3. The untreated trade effluent is being discharged into drain no. 6 having outfall into

Najafgarh drain which terminates inlo river Yamuna,

Housekeeping was found unhygienic and very poor.

During inspection of the unit all the labour alongwith supervisor ran away after stopping all

the operations.

oah

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04,12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 bul also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated lo Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operaling in viclation of directions of the
EPCA and as direcled by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2848 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 zlong with the levying of the Environmental
Compensalion for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
slipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 daled 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 daled 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power to the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1874 and under section 31-A of the
Air (Prevention & Cantrol of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude 28.51313 Longitude E
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77.07223) by sealing its plant and machinery along With directions to disconnect the electricity supply
of the above said unit, with immediate effect.

In addition to above, it is also intimated thal non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 Is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under seclion 31-A of the Air (Prevention & Control
of Pollution) Act, 1981.

/
Dated: 2717 /3}':.9 /_ﬁ?—ﬁ"

Regional officer
Sonipat Region

Endst, No. HSPCBISRI2024152 70 | Dated: 2§ /7 /=4

A copy of the above is forwarded to the following for information and necessary action: -

1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Deputy Commissioner, Sonipat.
~ The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.

4. Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

5 M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude 28.51313 Longitude E 77.07223)

27 (3 >
Regional officer 4
Sonipat Region
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CLOSURE DIRECTIONS

Kundli, Sonipat (Latilude N-28 866166
Committee conslituted by Hon'ble NGT
& Ors. consisting of representatives of
unit was found engaged in jeans
No. 40 as per policy order dated

Whereas, the unit M/s Unnamed unit, Friends Colony,
Longitude E 77.119559) was inspected on 19.03.2024 by the
in OA 750/2023 titled as Varun Gulali Vs. State of Haryana
CPCB, HSPCB and District Magistrate. During the inspection, your
dyeing and washing, which is covered under Red category at serial
04.12.2020.

During the inspection following deficiencies were found at site:-

E/CTO from Board and thus

1. The unit was found operating withoul obtaining prior CT _
f Pollution) Act, 1974 and Air

violated the provisions of Water ((Prevention and Control o
((Prevention and Conlrol of Pollution) Act, 1981.
2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.
3. The untreated trade effluent is being discharged
Najafgarh drain which terminates into river Yamuna,
4. Housekeeping was found unhygienic and very poor.
5. During inspection of the unit all the labour alongwith

the operations.

into drain no. 6 having outfall into
supervisor ran away after stopping all

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 19674 but also crealing an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

has been delegated to Regional Officers of the Board for issuance of
industrial sectors/units, found operating in violation of directions of the
'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, the power
closure directions against the
EPCA and as directed by Hon

Whereas, a show cause notice vide no 2850 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental

Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meseting vide
agenda ilem no. 187.12 (S) held on 17.02.2020 and orders were issued vide endsl no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power to the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operating in violation of directions of the EPCA and as direcled by Hon'ble Apex

Courl and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda item no. 187.12 (8), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.866166 Longitude

Lecsjoned, bz ral
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E 77.119559) by sealing its plant and machinery along with directions to disconnect the eleclricit,
supply of Ihe above said unit, with immediate effect.

In additicn to above, it is also intimaled thal non-compliance with the direclions issu&fumﬂ;r
section 33-A of the Waler (Prevention & Control of Pollution) Act, 1974 and under seclion 31-A of the
Air {Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Waler
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pallution) Act, 1981.

Dated: 27/ p J..‘z'dl.
Regional officer
Sonipat Region

Endst. No. HSPCB/SR/2024,.2 Y /J Dﬂ'eﬁyfj /"? Y

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Contral Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.

Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

E,L?;sﬁggggwd unit, Friends Colony, Kundli, Sonipat (Lalitude N-28.866166 Longitude E
: )

e s b

Q Regional%ﬁﬁfy

Sonipat Region

s
-

)
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.864662
Longitude E 77.120403) was inspected on 19.03.2024 by the Committee constituted by Hon'ble NGT
in OA 750/2023 titled as Varun Gulali Vs. State of Haryana & Ors. consisting of representatives of
CPCB. HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order dated
04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without cbtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans. ) )

3. The untreated trade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates inlo river Yamuna.

4. Housekeeping was found unhygienic and very poor. 2

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order di. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1874 and Air Act 1981.

\Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Courl, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2852 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Contfrol of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
slipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power to the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, (Latitude N-28.864662 Longitude E
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77.120403) by sealing its plant and machinery along with directions o disconnect the electricily supply
of the above said unit, with immediate effec!.

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Waler (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1981,

Dated: 27 /y @/’
7/ 3/ Lgl? Regional officer

Sonipat Region
Endst. No. HSPCBISR/2024) ~d §20 Dated:o%/ A9/

A copy of the above is forwarded 1o the following for information and necessary aclion: -

1}he Chairman, Haryana State Pollution Control Board, Panchkula.
A" The Deputy Commissioner, Sonipat.
3. The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.
4. Sh, Amil, AEE, Sonipat. He is asked to ensure compliance of the closure order immedialely. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board,

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.864662 Longitude E
77.120403)

Re g@jﬁ% "Hf

Sonipat Region
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat ({Latitude N-28.864951
Longitude E 77.120790) was inspected on 19.03.2024 by the Committee constituted by Hon'ble NGT
in OA 75012023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeiggzand washing, which is covered under Red category at serial No. 40 as per policy order dated
04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating withoul obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ({Prevention and Control of Pollution) Act, 1974 and Air
((Prevention and Control of Pollution) Act, 1981.

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The unfreated trade effluent is being discharged into drain no. & having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order di. (04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2854 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulated time period.

_ Whereas power were delegated to Regional Officers by board in its 187'"" meeting vide agenda
item no. 187.12 (S) held on 17.022020 and orders were issued vide endst no
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no'
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power o the Regional Officers of the Board in addition to power already
delegated vide order daled 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operaling in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT,

Therefore, in view the above mentioned facts and in exercise of the power
section 33-A of the Waler (Prevention & Control of Pollution) Act, 1874 and usder s:cili[::::'nfearﬁ: :P ?:er
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeting vide
agenda ilem no. 187.12 (S), directions are hereby {ssued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, (Latitude N-28.864951 Longitude E
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77.120790) by sealing its plant and machinery along with directions to disconnect the electricity supply M
of the above said unit, with immediate effect. = s

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Waler (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 32-A of the Water
(Prevention & Conlrol of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1981,

Dated:o?'}).ﬂ/.?q @/—‘
Regiond] officer

Sonipat Region
Endst. No. Hspcafsmzuzdmggqf 248 Dateéi;’éﬁj/q,q .

A copy of the above is forwarded to the fallowing for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.

Sh. Amit, AEE, Sonipat. He is asked {o ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.864951 Longitude E
77.120790)

. Regional officer °

Sonipat Region

B ho =
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipal {Latnude N-Zﬁ 3?144‘?
Longitude E 77.115628) was inspected on 19.03.2024 by the Commitlee ;oqshluted by Hon'ble NG f
in OA 750/2023 fitled as Varun Gulati Vs. State of Haryana & Ors. consisting of representatives o
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found ﬂn'gageil:l in éea;:;
dyeing and washing, which is covered under Red category al serial No. 40 as per policy order da
04,12.2020.

During the inspection following deficiencies were found al site:-

g prior CTE/CTO from Board and thus

* 1. The unit was found operating withoul oblainin : L
: - d Control of Pollution) Act, 1974 and Air

violated the provisions of Water ((Prevenlion an
((Prevention and Control of Pollution) Act, 1881.
2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans. _ . . :
3. The untreated trade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.
4 Housekeeping was found unhygienic and very poor. \ : i
5. During inspection of the unit all the labour alongwith supervisor ran away after slopping a

the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1881.

Whereas the above said violations made on the part of above mentioned unit are not nply
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as direcled by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2856 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental

Compensation for the gross violations as mentioned above.

Whereas, the said unit has nol submitted any reply or compliance of the aforesaid SCN within
stipulated time penod.

Whereas power were delegaled to Regional Officers by board in its 187™ meeting vide agenda
item no. 1B7.12 (S) held on 17.022020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, il has been
ordered 1o delegate the power lo the Regional Officers of the Board in addition to power already
delegated vide order daled 23.08.2005 for issuance of closure directions against the industrial
sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT,

Therefore, in view the above mentioned facts and in exercise of lhe powers conferred under
section 33-A of the Waler (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 187th meeling vide
agenda item no. 187.12 (S), direclions are hereby issued to close down the operalion of the above

said illegal unit, M/s Unnamed unit, Friends -::nlnnl;:ji(undli, (Latitude N-28.871448 Longitude E
%\ - Lecrened

<) pleane
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\
77.115628) by sealing its plant and machmew§ong wilh directions to disconnect the elecincity 5.;:-.;-,4;\
of the above said unit, with immediate effec! .

In addition to above, it is also intimated that non-complance wilh the direclions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Acl, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1981.

Dated:r’l']] D%))oil" //:q?/

Regianal officer
Sonipat Region

Endst. No. HSPCB/SR/2024/ 3 ") Dated: 93 h",}::u: b
4

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit

Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environmeni compensation as applicable, as per
policy of the Board.

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.871448 Longitude E

77.115628)
( a % 17
Regiona nff?c’e l -

Sonipat Region

i e
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CLOSURE DIRECTIONS

Whereas. the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latilude N-28 B59589
Longitude E 77.114264) was inspected on 19.03 2024 by the Committee constiluted by Hon'ble NGT
in OA 750/2023 titled as Varun Gulali Vs State of Haryana & Ors consisting of representatives of
CPCB. HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at senal No. 40 as per policy ordar dated
04.12.2020

During the inspection following deficiencies were found at sile -

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act 1974 and Arr
{(Prevention and Control of Pollution) Act, 1981,

2. The unit has not installed effluent treatment plant for treatment of trade effluent generaled
from dyeing and washing process of jeans

3. The untreated frade effluent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4. Housekeeping was found unhygienic and very poor.

5. During inspection of the unit all the labour alongwith supervisor ran away after stopping all
the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 but also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2858 dated 20.03.2024 was issued to the above said
unit w/s 33-A of Water (Prevention and Control of Pollution) Act, 1874 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN within
stipulaled time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
ilem no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegale the power 1o the Regional Officers of the Board in addition to power already
delegated vide order daled 23.08.2005 for issuance of closure directions against the indusirial

sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Conlrol of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegaled by board in its 187th meeting vide
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, (Latitude N-28.869589 Longitude E

e by Arud
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{o disconnect the electncity 51;‘1!'-‘-9
—-_—

77.114264) by sealing its plant and machinery along with diractions
~1

of the above said unit, with immediate effect

In addition to above, it s also intimated that non-compliance with the directions issued under

section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 Is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Pravention & Control

of Pollution) Act, 1981.
Dated: 71| s /—ﬁj/
g Bl (L [ LoV Regional officer
Saonipat Region

Endst. No. HSPCBISR/2024/ 29 3§ Dated: 2.£) +3 ]9;,14

A copy of the above is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipal.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said
Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately.
AEE shall also initiate legal action and propose environment compensation as applicable, as per

policy of the Board.

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.869589 Longitude E }

77.114264)
@34)@)":'

Regional office
Sonipat Region

unit
The
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. 1’ ’ HARYANA STATE POLLUTION CONTROL BOARD v,
I_IFE Star Complex, Opp General Hospital, Delhi Road, Sonipat \
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CLOSURE DIRECTIONS

Whereas. the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28 B69792
Longitude E 77 114094) was inspected on 19 03 2024 by the Commitiee constituted by Hon'ble NGT
in OA 75072023 titled as Varun Gulali Vs State of Haryana & Ors. consisting of representatives of
CPCB, HSPCB and District Magistrate. During the inspection, your unit was found engaged in jeans
dyeing and washing, which is covered under Red category at serial No. 40 as per policy order dated
04 12 2020

Dunng the inspection following deficiencies were found at site -

1. The unit was found operating without oblaining pnor CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air
{(Prevention and Control of Pollution) Act, 1981

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans.

3. The unireated trade effluent is being discharged into drain no. 6 having outfall into

Najafgarh drain which terminates inlo river Yamuna.

Housekeeping was found unhygienic and very poor.

During inspection of the unit all the labour alongwith supervisor ran away after stopping all

the operations.

!.I'lJl-

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt 04 122020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Waler Act 1974 but also creating an emergent situation by contributing
pollution indirectly into nver Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial seclors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause nolice vide no 2860 dated 20.03.2024 was issued to the above said
unit ws 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above.

Whereas, the said unit has not submitled any reply or compliance of the aforesaid SCN within
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" meeting vide agenda
itlem no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in pariial modffications of the office order endst no
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power 1o the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08.2005 for issuance of closure directions against the industnal
sectors/units, found operaling in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

- Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegaled by board in its 187th meeling vide
agenda item no. 187 12 (S), directions are hereby issued o close down the operation of the above
said illegal unit M/s Unnamed Friends Colony, Kundli, (Latitude N-28.869792 Longitude E

Qlu'ur"u( b‘a
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77.114094) by sealing its plant and machiner?allng with directions to disconnect the electricity !"‘;% -

of the above said unit, with immediate effect,

In addition to above, it is also intimated that non-compliance with the direclions Issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention & Control
of Pollution) Act, 1981.

Dated: qu.@,}abuf @%
Regional officer

Sonipat Region
Endst. No. HSPCBISRI2024/ 1.4 42, Dated: 7 l 01 } Yoliy

A copy of the above is forwarded to the following for information and necessary action; -

The Chairman, Haryana State Pollution Control Board, Panchkula.
The Deputy Commissioner, Sonipat.
The Superintending Engineer, UHBVN, Sonipal {o disconnect the electricity supply of said unit.
Sh. Amit, AEE, Sonipal. He is asked o ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.869792 Longitude E

77.114094)
[ é¢ 2 '3"
Regionhal officer
@ watﬂegmn
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AIRE HARYANA STATE POLLUTION CONTROL BOARD .~z
\.J LIFE Star Complex, Opp. General Hospital, Delhl Road, Sonipat /

Ph. - 0130-2236119, E-mall ID: - hspcbrosrfigmail com

CLOSURE DIRECTIONS

Whereas, the unil M/s Unnamed unil. Friends Colony, Kundli, Somipat (Latiuda N-28 870583
Longitude E 77.115590) was inspecled on 19.03 2024 by the Committes constituted by Hon ble NGT
in OA 750/2023 titled as Varun Gulali Vs Slate of Haryana & Ors consisting of represantatives of
CPCB. HSPCB and Disinct Magistrate. During the inspection, your unit was found engaged in j@ans
dyeing and washing, which is covered under Red category al serial No. 40 as per policy order dated
04.12.2020

During the inspection following deficiencies were found at site -

1. The unit was found operating without obtaining prnor CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Asr
((Prevention and Control of Pollution) Act, 1981

2. The unit has not installed effluent treatment plant for treatment of trade effluent generated
from dyeing and washing process of jeans

3. The untreated trade effluent is being discharged into drain no. 6 having outfall into

Najafgarh drain which terminates into river Yamuna

Housekeeping was found unhygienic and very poor.

During inspection of the unit all the labour alongwith supervisor ran away after stopping all

the operations.

o b

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt. 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
viclating the provisions of Water Act 1974 but also creating an emergent situation by contributing
poliution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operating in violation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2862 dated 20.03.2024 was issued to the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Arr
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violalions as mentioned above.

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN waithin
stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187* meeting vide agenda
item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board. Vide order dated 19.30.2020, it has been
ordered to delegate the power to the Regional Officers of the Board in addition to power already
delegated vide order dated 23.08,2005 for issuance of closure directions against the indusinal
sectors/units, found operating in violation of directions of the EPCA and as directed by Hon'ble Apex
Court and Hon'ble NGT.

-Therefore, in view the above mentioned facts and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and delegaled by board in its 187th meeting vide
agenda item no. 187.12 (S), directions are hereby issued to close down the operation of the above
said illegal unit M/s Unnamed unit, Friends Colony, Kundli, (Latitude N-28.870583 Longitude E
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77.115590) by sealing its plant and machinery along wilh directions to disconnect the electricity Supa','_(“_ “
of the above said unit, with immediate effecl. N

In addition to above, it is also intimated that non-compliance with the directions issued under
seclion 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 is an offence under the provision of 33-A of the Water
(Prevention & Control of Pollution) Act. 1974 and under section 31-A of the Air (Prevention & Control

of Pollution) Act, 1981,

2224 f@"//

Regional officer
Sonjpat Region

Dated: 2] 13

Endst. No. HSPCBISR/2024/ 79 R Dated: 75,1 } T

A copy of the above is forwarded to the following for information and necessary action: - !

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipat.

The Superintending Engineer, UHBVN, Senipat to disconnect the electricity supply of said unit.

Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board.

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.870583 Longitude E

77.115590)
G e alide
Regional officer
/@Ty\.r

Lo

Sonipat Region
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CLOSURE DIRECTIONS

Whereas, the unit M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Lalitude N-28.864665
Longitude E 77.120625) was inspected on 19.03.2024 by the Committee constituted by Hon'ble
NGT in OA 750/2023 titled as Varun Gulati Vs. State of Haryana & Ors. consisting of representatives
of CPCB, HSPCE and District Magistrate. During the inspection, your unit was found engaged in
jeans dyeing and washing, which is covered under Red category at serial No. 40 as per policy order
dated 04.12.2020.

During the inspection following deficiencies were found at site:-

1. The unit was found operating without obtaining prior CTE/CTO from Board and thus
violated the provisions of Water ((Prevention and Control of Pollution) Act, 1974 and Air

((Prevention and Control of Polluticn) Act, 1881.
2 The unit has not installed effluent treatment plant for treatment of trade effluent

generated from dyeing and washing process of jeans.

3. The untreated trade effiuent is being discharged into drain no. 6 having outfall into
Najafgarh drain which terminates into river Yamuna.

4, Housekeeping was found unhygienic and very poor.

5, During inspection of the unit all the labour alongwith supervisor ran away after stopping

all the operations.

Whereas the unit was engaged in jeans dyeing and washing, which is covered under Red
category of industries as per policy order dt, 04.12.2020 of the Board and required prior Consent to
Establish and Consent to Operate under Water Act, 1974 and Air Act 1981.

Whereas the above said violations made on the part of above mentioned unit are not only
violating the provisions of Water Act 1974 bul also creating an emergent situation by contributing
pollution indirectly into river Yamuna, thus endangering the lives of nearby inhabitants also.

Whereas, the power has been delegated to Regional Officers of the Board for issuance of
closure directions against the industrial sectors/units, found operaling in viclation of directions of the
EPCA and as directed by Hon'ble Apex Court, Hon'ble High Court and Hon'ble NGT.

Whereas, a show cause notice vide no 2864 dated 20.03.2024 was issued o the above said
unit u/s 33-A of Water (Prevention and Control of Pollution) Act, 1974 and under section 31-A of Air
(Prevention and Control of Pollution) Act, 1981 along with the levying of the Environmental
Compensation for the gross violations as mentioned above,

Whereas, the said unit has not submitted any reply or compliance of the aforesaid SCN

_ within stipulated time period.

Whereas power were delegated to Regional Officers by board in its 187" mesting vide
agenda item no. 187.12 (S) held on 17.02.2020 and orders were issued vide endst no.
HSPCB/PLG/2020/1045-67 dated 19.03.2020 in partial modifications of the office order endst no.
HSPCB/2005/2745-2753 dated 23.08.2005 of the board, Vide order dated 19.30.2020, it has been
ordered to delegate the power o the Regional Officers of the Board in addition to power already

{lw\wed/by’ ERQPA'A'
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delegated vide order daled 23 08.2005 for issuance of closure directions against the industrial
sectors/units, found operaling in violation of directions of the EPCA and as direcled by Hon'ble Apex |

Court and Hon'ble NGT,

Therefore, in view the above mentioned facls and in exercise of the powers conferred under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of
the Air (Prevention & Control of Pollution) Act, 1981 and delegated by board in its 1871h meeting
vide agenda item no. 187.12 (S), directions are hereby issued_ {o close down the operation c_:f the
above said illegal unit M/s Unnamed unit, Friends Colony, Kundli, (Latitude N-28.864665 Longitude
E 77.120625) by sealing its plant and machinery along with directions to disconnect the electricity
supply of the above said unit, with immediale effect. .

In addition to above, it is also intimated that non-compliance with the directions issued under
section 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of
the Air (Prevention & Control of Pallution) Act, 1981 is an offence under the provision of 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 31-A of the Air (Prevention &
Control of Pollution) Act, 1981.

Dated: @?f""
Regional officer

Sonipat

Region
Endst. No. HSPCEHSRIZUZMJ? 4q ~ 1952 Dated:

A copy of the above Is forwarded to the following for information and necessary action: -

The Chairman, Haryana State Pollution Control Board, Panchkula.

The Deputy Commissioner, Sonipal.

The Superintending Engineer, UHBVN, Sonipat to disconnect the electricity supply of said unit.
Sh. Amit, AEE, Sonipat. He is asked to ensure compliance of the closure order immediately. The
AEE shall also initiate legal action and propose environment compensation as applicable, as per
policy of the Board,

5. M/s Unnamed unit, Friends Colony, Kundli, Sonipat (Latitude N-28.864665 Longitude E
77.120625;

@ﬂ 3)1«1
Regional officer
Sonipat Region
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‘7 GPS Map
(Camera Lite

Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.864860 77.120352
Local 02:26:38 PM Altitude 213.5 meters

GMT 08:56:38 AM Thursday, 03/28/2024




©) GPS Map
 Camera Lite

Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.864806 77.120325
Local 02:24:35 PM Altitude 212.8 meters

GMT 08:54:35 AM Thursday, 03/28/2024




‘% @ GPS Map
[ -4  Camera Lite
Sector 52, Kundli, 131028, HR, India
Latitude Longitude
28.864742 77.120336
Local 02:23:47 PM Altitude 212.8 meters
GMT 08:53:47 AM Thursday, 03/28/2024
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@ GPS Map
| Camera Lite

Sector 52, Kundli, 131028, HR, India

Latitude

28.864758

Local 02:23:21 PM
GMT 08:53:21 AM

Longitude
&/.120277

Altitude 213.1 meters
Thursday, 03/28/2024




© GPS Map
(Camera Lite

Sector 52, Kundli, 131028, HR, India

Latitude

28.864869

Local 02:22:43 PM
GMT 08:52:43 AM

Longitude
77.120334

Altitude 212.9 meters
Thursday, 03/28/2024




@ GPS Map
 Camera Lite

Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.864909 20375
Local 02:22:27 PM Altitude 212.6 meters

GMT 08:52:27 AM Thursday, 03/28/2024




Sector 52,

Latitude
28.864884

Local 02:22:10 PM
GMT 08:52:10 AM

‘G’ GPS Map

Kundli, 131028, HR, India

Longitude
77.120247

Altitude 212.9 meters
Thursday, 03/28/2024




103

-

‘07 GPS Map

Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.864755 77120131

Local 02:22:07 PM Altitude 211.5 meters
GMT 08:52:07 AM Thursday, 03/28/2024
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Latitude

28.864726

Local 02:21:51 PM
GMT 08:51:51 AM

@’ GPS Map
 Camera Lite

Sector 52, Kundli, 131028, HR, India

Longitude

77.120038

Altitude 215.7 meters
Thursday, 03/28/2024




Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.864761 77.120485
Local 02:35:39 PM Altitude 212.7 meters

GMT 09:05:39 AM Thursday, 03/28/2024
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Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.864760 77.120475

Local 02:35:28 PM Altitude 212.5 meters
GMT 09:05:28 AM Thursday, 03/28/2024
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‘G’ GPS Map

Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.864779 77.120540

Local 02:35:03 PM Altitude 213.0 meters
GMT 09:05:03 AM Thursday, 03/28/2024
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© BPS Map
Camera Lite

Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.864745 77.120486
Local 02:34:38 PM Altitude 211.3 meters

GMT 09:04:38 AM Thursday, 03/28/2024
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Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.864714 77.120437

Local 02:34:22 PM Altitude 212.5 meters
GMT 09:04:22 AM Thursday, 03/28/2024
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Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.864714 77.120514

Local 02:34:12 PM Altitude: 212.6 meters
GMT 09:04:12 AM Thursday, 03/28/2024
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Sector 52, Kundli, 131028, HR, India

l

‘\
Ht
W

Latitude Longitude
28.864783 77.120600

Local 02:33:56 PM Altitude 213.5 meters
GMT 09:03:56 AM Thursday, 03/28/2024
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Sector 52, Kundli, 131028, HR, India

Latitude Longitude

28.864893 77.120492

Local 02:33:28 PM Altitude 213.0 meters

GMT 09:03:28 AM Thursday, 03/28/2024
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Sector 52, Kundli, 131028, HR, India

Latitude

28.864955

Local 02:33:15 PM
GMT 09:03:15 AM

Longitude
77.120474

Altitude 212.3 meters

Thursday, 03/28/2024
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Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.869802 77.113963

Local 03:44:34 PM Altitude 212.2 meters
GMT 10:14:34 AM Thursday, 03/28/2024
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G GPS Map

Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.869735 /7.113982
Local 03:43:48 PM Altitude 212.1 meters

GMT 10:13:48 AM Thursday, 03/28/2024



@ GPS Map

Sector 52, Kundli, 131028, HR, India

Latitude
28.869771

Local 03:43:36 PM
GMT 10:13:36 AM

Longitude
f£.113972

Altitude 212.2 meters
Thursday, 03/28/2024



‘@ GPS Map

Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.869806 77.113967
Local 03:43:20 PM Altitude 212.2 meters

GMT 10:13:20 AM Thursday, 03/28/2024



© GPS Map

Sector 52, Kundli, 131028, HR, India

wtitude Longitude
28.869864 77113935
Local 03:42:39 PM Altitude 209.7 meters
GMT 10:12:39 AM Thursday, 03/28/2024
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‘@ GPS Map

Sector 52, Kundli, 131028, HR, India

Latitude Longitude
28.8363864 77.114688
Local 03:19:14 PM Altitude 213.1 meters

GMT 09:49:14 AM Thursday, 03/28/2024
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Sector 52, Kundli, 131028, HR, India

Latitude
28.860378

Local 12:00:59 PM
GMT 06:30:59 AM

Longitude
77.120694

Altitude 221.5 meters
Monday, 03/18/2024
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Latitude
28.860391

Local 12:00:55 PM
GMT 06:30:55 AM

Longitude
77.120700

Altitude 219.5 meters

Monday, 03/18/2024

Sector 52, Kundli, 131028, HR, India
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